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// ’ BEFORE THE NATIONAL GREEN TRIBUNAL 
/ PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 639 of 2022 { 

IN THE MATTER OF: 
Pritipal Sharma .....Applicant 

Versus 

Govt of NCT of Delhi and Ors .....Respondent 

SUPPLEMENTARY STATUS REPORT IN COMPLIANCE OF ORDERDATED 

18.03.2024 
Most Respectfully Showeth:- 

1. That the present report is being filed on behalf of Delhi Jal Board in ! 

compliance of the order dated 18.03.2024 passed by this Hon’ble Tribunal. ‘ 

2. This application has been filed by Mr. Pritipal Sharma under sections 14 and 

15 read with section 18(1) of the National Green Tribunal Act, 2010 seeking the 

following reliefs:- 

“]. Direct Respondent no. 1 to 4 to seal the illegally running bore wells 

located in the plot adjoining House No. GI-2035, Aya Nagar, New Delhi — 

110047 and in the plot on the opposite side of the street in front of House 

No. GI-2038, Aya Nagar, New Delhi— 1047 which are under the ownership 

of Respondent no. 5 and completely cease operation of Respondent no. 5. 

2. Direct Respondent No. 6 to 9 who are the owners of House no. 1031/CI/I 

G-I Block in Aya Nagar, Phase 6, New Delhi — 110047 to demolish the 

construction of ramps and steps along the street in G-I Block built by them 

and restore the drain and allow it to Sflow without any obstruction and 

pollution. 

3. Pass any other order as the Hon'ble Tribunal may deem fit and proper in [ 

» 
facts and circumstances of the case. 

3. The applicant has submitted that respondent no. 5, who is owner of the plot 

adjoining House No. GI-2035, Aya Nagar, New Delhi — 110047 and the plot on 
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;le O<p posite side of the street in front of House No. GI-2038, Aya, Nagar, New 
elhi — 110047, has installed borewells in the above said ¥ 

permission from the Delhi Jal B . : vid plots withou 

commercial purposes witholllt jbta' O‘ard e k.w TS eth‘a.ctmg groundwater for 
CrSand Wates sttty Wi e mmi‘; No objection certificate from the Central 

upplying the same to residents of Aya Nagar and 

I'Jeyond through water tankers. The tractors that are being used for suppling of the 

illegally extracted ground water from unauthorized borewells for commercial 

purposes also do not carry number plates. The tractors are parked in the main 

streets which causes traffic jams. Plying of the tractors is also causing air and 

noise pollution creating health problems for the residents of the locality including 

mother of the applicant. 

4.The applicant has further submitted that respondents no 6 to 9, who are resident 

of Aya Nagar locality, have encroached upon and blocked the open storm water 

drain by constructing stairs and ramps outside their houses over the same 

resulting in increased toxicity and health hazards due to gases trapped inside the 

drain. Such construction of ramps and stairs is in contravention of section 24 (1) 

(b) of the Water (Prevention and Control of Pollution) Act, 1974. 

5.That the matter wastaken up by the Hon’ble NGT on 15.9.2022 wherein the 

tribunal had directed to constitute a joint committee comprising of representative 

of CGWA, DIB, DPCC and DC (Revenue) South Delhi and directed them to 

address the grievance of the Applicant and accordingly file a status report to that 

effect. 

6. Thereafter, the status report was submittedby the Joint committee on next date 

of hearing i.e. 20.04.2023. 

7. Later on 07.02.2024,the Hon 

Engineer, DIB to file another action taken report signed and verified by the 

Concerned Chief Engineer, DJ 

on 07.03.2024. 

*ble Tribunal once again directed the Chief 

B by way of their affidavits which was submitted 
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§.The report was considered by this Hon’ble Tribunal and vide a separate order 

dated 18.03.2024 the Hon’ble NGT directed as follows :- 

“DJB is directed to file status report with reference to all illegal borewells 

identified by it in the NCT of Delhi including illegal borewells remaining to be 

closed out of above mentioned 19661 illegal borewells. Action Taken Report in 

this regard be filed by DJB on or before 15.04.2024 giving the complete 

information at judicial-ngi@gov.in preferably in the form of searchable 

PDF/OCR Supported PDF and not in the form of Image PDF.” 

9.In view of the aforesaid, DJB seeks to submit as under:- 

DMs District District [District |District [District ~ [District  [District wise/ | Remarks 
‘Wise (Wise wise wise |wise wise [Proprietors of 

Number  jnumber  jnumberoffnumber [number of [number of [[llegal 

of lllegal |of illegal joccupier/ [of loccupier/  [[llegal borewells on 
Borewell |borewells [Propricto joccupier [Proprictor [borewells [whom 

1dentified pwhich  |rof Proprie [of Illegal  [which are [penalty/EDC 

(As per have Illegalbo [tor of  [borewells [yet to be [Is yet to be 

previous  [been rewells (lllegal from sealed/clos (Imposed 

data sealed n whom|borewel fwhom led 

submitte felosed |penalty/ Is from  |penalty/ 
d IEDC has (whom [EDC Is yet 
sreferred cen penalty/ [to be 

By imposed [EDC ~ [recovered 
Hon'ble has 

NGT vide been 
Order recover 
against led 

the 

hearing 

dated 
4.1.24) 

coL.1. coL.2 COL.3 | COL4 | COL.5| COL.6 coL7 CcoL.8 coL.g 

North 728 233 NIL NIL NIL 119 16 As per report 
submitted, total of 376 

borewells contains 
duplicate entries, non- 

traceable. 

EAST 116 110 110 87 23 6 6 
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North 
West 

9128 5901 Informa 
tion not 
availabl 
e 

4247 

of 

n) 

— | 

57( 03 nos | 130 

borewells 

shows djb 

permissio 

— 

?0 n0s borewells nog 
identified physically 

Inform 
ation 
not 
availab 
le 

Informatio 
n not 
available 

3277 Information 
not available 

Report - s 

Compiled on the 

basis of reports 
receivedfrom 
Kanjhawala, Rohini 

and 
saraswati vihar sub 
divisions after 
reconciliation with 
concerned Executive 
Engineer of DJB. 
Details of penalty/ 

EDC regarding illegal 

borewells already 

sealed by DJB is not 
available 

Shahdara 552 358 Nil Nil Nil Nil Nil SDM vivek vihar ( Total 

borewell= 178 borewell 

sealed 117 blank =2 
water tank supply =3 
Permission CGWA= 5§ 
Not visited =1 Not 

opertation=1 No 

borewell= 29 , Locked 

— 

=4, already cut off= 16, 

SDM(Seema Puri) 

Total borewell= 374, 

borewell sealed= 241, 

Duplicated entries= 22, 

incomplete address/ 

non traceable= 20, djb 
connection found in 
place of borewell= 61, 
borewell not found= 30 
SDM(Shahdara) no 

address pertains to sub 
list division ( shahdara) 

as per the list of 

addresses provided by 

the DJB, Hence report 

may be treated as NIL 

New Delhi 

L 

75 75 Report 
not 
receive 
d from 

Report 
not 

receive 

Report not 

received 
from DM 

d from 

NIL Report not 

DM 

received from 

Report not received 

from DM ( Earlier Data) 
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central 

r" DM DM 

676 246 Not Not | Not 161 
pertain | pertain | pertain to 
toDM | toDM | DM o 

Kotwali- 1) Court stay 

85 borewells not 
itendified/ found 
removed physically, 3) 
02 properties were 

found sealed , 4) 01 
matter has been sent 
to DJB fro clarificarion 
karolbagh- 1)- 21 
borewells not 
identified/found remove, 
dphysically, 2)- 46 
boirewells balanced to 
be seal 02 nos of 

borewells does not falls 

under the jurisdiction 

district central Hence 

total comes to 676+ 2= 

678 

West 2185 1573 Datato | Data to| Data to be| 361 Data to be 

be be provided provided by 

provide | provide| by DPCC DPCC to DJB| 

dby |dby |toDJB 
DPCC | DPCC 

to DJB | to DJB 

SDM(Punjabi bagh) 65 

duplicated+ 18 not 

found = 83, SDM(Rajori 

Garden) 119 not found, 

SDM(Patal Nagar)- 33 

not found + 16 not 

pertains to Patel Nagar 

Sub Division= 49 

Total= 251 

North 
East 

Nil Not Not Not Not Not Not 

Applica | Applica Applica Applicable| Applicable| Applicable 

ble ble ble 

There are no illegal 

borewells in identified 

list of DJB for sealing in 

District North East 

South 

TOTAL 

Cop, 

borewells are an 

. 8178 

EDC EDC |EDC Nil EDC Report 

Report | Report| Report pertains to 

pertains| pertain pertains to DPCC 

to sto DPCC 

DPCC | DPCC 

84 84 

In addition to original 

survey of 84 borewells, 

Not pertain to | Civil lines ~ Nil, 

on 160 borewells , 2| 

o 

16 additional borewells 

have sealed. Out of 15 

, EDC has been 
imposed on 14 nos 

borewells and 02, 

DPCC has informed 

that imposing EDC is 

under process. 

20522 11197 

f 

y of the letters/data received 

nexed and marked herein as Annexure-1.(Colly) 

from the concerned DMs with regards to illegal 
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10. This report is being submitted for perusal and consideration of this Hon’ble 

Tribunal and it is further undertaken that Delhi Jal Board shall remain duty bound 
by any direction or order by this Hon’ble Tribunal. 

Giender Tomar) 

Chlef Engineer (South) 
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ANNEXURE -1 

(Colly) 
Government of National Ca;pital Territory of Delhi 

DEPARTMENT OF REVENUE, DISTRICT NORTH‘ 

Office of the SDM (Narela), MPCC Building, Naya Bans, Delhi-110082. 

SDM/NL2024/ 3qYy Dated ‘o9 }at ’.2!1 

Sh. Pawan Sharma, SE (M) 4, 

Old Lucknow Read, 

Timarpur, Delhi-110054. 

Report on sealing of illegal borwells as on 29.01.2024 OA No. 25/2019 & 685/2019. 

DM | District |  District Districtwise [ District wise District District wisc | Remarks | 
(North) wise wise Number of Number of wise Number of 

Numbe | number of | occupler/properict | occupler/properictor | Number | occupler/properic 
rof illegal or of illegal of illegal borwells on of tor of iltegal 

illegal | Borewclls | borwells on home | home penalty / EDC | borewells | borwells on home 
Borewe which penalty / EDC has  isyettobe which penalty / EDC is 

s have been been imposed recovered are yet to | yet to be imposed. 
identifi scaled / be scaled 

ed __ closed | tclosed — = 
Model 15 15 NIL NiL = 15 No staff from 
Town the Delhi Jal 

Board has 
been reported 

Alipur 380 18 = — = i 81 1. Duplicate | 
entry 03, 

2. Incomplete 
’ address/non 

= . s e e | traceable 175. | 
Narela | 333 100 - - 35 - 1. Duplicate 

entry 99, 

2. Incomplete 
address/non 

== = —— _. |traceable 99, | 
Total 728 233 - N TN I T 7 

AR: NARELA 
DISTRICT: NORTH 

! 
! 
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] 
Through E-mail 

reivg ek 

GOVT. OF NCT OF DELHI 

REVENUE DEPARTMENT (DISTRICT EAST) 

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ) 

L.M.BUNDH SHASTRI NAGAR DELHI-110031 
T 0a.2024 F.No. DM(E)/SDM(HQ)/ Reports/ 2024/ 1 -+, Dated:  +.04 

To, 

The Chief Engineer (GW), 
Delhi Jal Board 
Govt. NCT of Delhi, 

Room No. 412, Varunalaya Phase-I, 

Karol Bagh, New Delhi-110005 

Subject: - Sealing of illegal Borewells, reconciliation and up-dation of Data. 

sir, ' 
This has reference to your office letter no. DJB/CE(GW)/2024/809 dated 

02.04.2024 on the subject cited above, 

In this regard, the requisite information has been prepared and annexed as 

Annexure-A. The report has been compiled on the basis of the reports received from 

Sub-Divisions (Mayur Vihar, Preet Vihar, Gandhi Nagar), District East. 

This is for kind information and necessary action. 

EncL - As above 

Yours faithfully, 

LN 

R.K.MEENA 
SDM (I1Q), DISTRICT EAST 

|
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Sub: - Sealing of Illegal Borewells-reg. 

“pMs [ District 
" wise 
! number 

! | of illegal 
! | borewells 
l identified 
| 
1 

1 

DM - 248 T 

Annexure-A 

TDistict | District ~ | District | District | District | District 

wise wise wise wise wise ! wise 

number number number number number ° Proprietors 

oflllegal | | of .| of of of illegal 1’ of illegal 

borewells | occupler/ | occupler/, occupler/ | borewells | borewells 

which proprieto | proprieto | proprieto which are | on whom 

have rof illegal | rofillegal | rof illegal | yetto be | penalty/ 

been borewells | borewells | borewells | sealed/ | EDCisyet 

sealed/ onwhom | from from closed | to be 

closed penalty/ | whom whom | imposed 

EDC has penalty/ penalty/ i 

been = | EDChas | EDCisyet | 

! imposed | been | to be ! 
l | recovered : recovered | 

S— X Il s e i = . e 

110 110 87 3 6 6 

" " Remark ~
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. 
1 

# 
P 

Sovrer 
wesT 

OFFICE 
OF 

THE 
SUB 

DIVISIONAL 
MAGISTRATE 

(HEADQUARTER) 
: 

DISTRICT 
MAGISTRATE 

(SOUTH 
WEST)’S 

OFFICE 
COMPLEX, 

OLD 
TERMINAL 

TAX 
BUILDING, 

KAPASHERA, 
NEW 

DELHI 
- 110037., 

Date:-08/04/2024 

R
E
P
O
R
T
 

on 
sealing 

of 
lllegal 

B
o
r
e
w
e
l
l
 

till 
3
1
.
0
3
.
2
0
2
4
 

DMs 
| pistrict 

~ DistictWise 
| 

Disnictwise 
| 

Disrictwise 
| 

Disrict wise 
Disrict wise 

| 
District. 

- 
Remarks 

W
i
s
e
 

| 
n
u
m
b
e
r
 

of 
n
u
m
b
e
r
 

of 
| 

number 
of 

n
u
m
b
e
r
 

of 
| 

n
u
m
b
e
r
 

of 
of 

| 
wise/Proprietors 

N
u
m
b
e
r
 

of 
| 

illegal 
occupier/ 

occupler/ 
occupier/ 

llegal 
of 

ilfegal 

Wegal 
borewells 

Proprietor 
| 

Proprietor 
Proprietor 

borewells 
borrewells 

on 

Borewells 
| 

which 
have 

of egal 
of 

egal 
of 

lllegal 
which 

are 
yet 

| 
whom 

identified 
| 

been 
borewells 

borewells 
borewells 

to 
be 

penalty/EDCis 

. 
sealed/closed 

| 
on 

w
h
o
m
 

from 
w
h
o
m
 

| 
from 

w
h
o
m
 

sealed/closed 
| 

yetto 
be 

i 
penalty/EDC 

| penalty/EDC 
penalty/EDC 

imposed 
- 

1 
has 

been 
has 

been 
is yetto 

be 
& 

“ =
 

= ||._ 
imposed 

recovered 
recovered 

South 
West 

(Najafgarh) 
| 

6681 
36 

Nil 
i 

- 
|- 

South 
West 

(Dwarka) 
| 

1964 
NIL 

2 
\ 

B 

South West :finwm:mavlf 
.
 

434 
ity 

il 
: 

B 

[Totat 
6681 

2434 
Nil_ 

4247 
1- 

The 
above 

report 
is based 

on 
the 

information 
Teceived 

from 
three 

Sub-D 

S 

Distrjét 
South-West 

G
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','\ ~ - 11 

QoutH EA8TN L7 
\\. 

OFFICE OF THE DISTRICT MAGISTRATE (SOUTH-EAST) 

OLD GARGI COLLEGE BUILDING, LAIPAT NAGAR-IY 

NEWDELIT-I 0024 

No.F.03/DM/SE/Caard/2023/ |0\ 0 
Dated:*F 0472024 

To 

The Chief IngineenGWY 

Ofrice of the Chief Tngineen iV 

Delhi Jal Board 
Govt. of NCT of Delhi 
Room No. 412, Varumalaya Phase-1 

Karol Bagh. New Delhi-110005 

Sub: Sealing of lllegal Borewells, reconciliation and updation of Data 

Sir 

With reference to your office letter No. DIB/CE(GW)/2024/779 dated 02/04/2024 on the 

subject cited above, please find enclosed herewith the information in the prescribed format 

in respect of District South East. 

This issues with the approval of the competent authority. 

Sub Divisi @aghtmte 

(Nodal Réportifig Officer) 
istrict South-East
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ORFICE OF TIE DISTRICT MAGISTRATE 
SE BUILDING, LAIPAT NAGAR-IY 

OLD GARGL COLLEC 

: NEW DELI-T 10024 

Sube 

SOUTILEAST) 

Dute: /0472024 

Senling of Megnl Bovewells, veconeilintion aund apdathon of Dutu 

- itriet Wi 

Number of! 
| 

{lcgal Bore Disuietwise | Distlerwise | el whe 5 ! 

wlls wise tumber ol munber off '",""f’cr ol District .)I";Ir,w' ! 

iS¢ céunic . i ) 

Rt (A | \ier of acenpie/Pro | veeupie/Mo m‘(‘!m'””""" wise wl».:’- ,” (i ! | 

o et provious e priet or ol prietoral’ rictur of g of |00 

District llegal 4 J illegal ifleus LUEZ 

South | dna Rore wells illegal illegal B illegal Hira 

WU bmitted. N horewells on borewells . harewells hurcwells T sy 

JEFa) F which ) (it I il on whom - ‘ 

i referred by e wham oty vehom om whom which are el 

Howdlee | NP penally/EDC | penalty/G penali/iDC | yettohe | PERIYED G 

s Sealed ally penally/EDC | Cisyetto 

i NGT vide sl has been fsiiipn has been yel scaled/ p 

. C 
co c 

| Ocder against imposed recovered lobe Slosed imposed 

hearing dated 
recovered pose 

4.1.24) 

- B 5 
ivision 03 nos. o’ Borewells 

- m i B 
s - 

(Serita 56 Nil Nil Nil Borewells 56 not H 

i 
Y i 

Viher) 
show DIB identified 

J Sub- 7 
permission physically 

! Division 7 
! 

. 53 i i o ; 

| (Kalkzjiy Nil Nil Nil Nil “Nil . 

Sub- 
= 

Divisicn 
v 

(Defence 109 74 " ) 
Borewells 

Colony) Nil Nil Nil 28 74 e 
identitied 

physically 

57 30 

Tota) 
l 

297 183 Nil 03 nos. of Borewells 

Nil Nil Borewells 130 w | 
show DJB idenudied 

physically permission 

(Nod, 
o/ 

Sub l):fl«fim@Mngiswuw 
Reporting Officer) 

District South-Enst 

594



lllegal 
Borewells 

Report 
(District 

North-West) 
as 

on 
12.04.2024 

avail 

et 
wi 

i
 

el 
istrict Wi 

DistrictWise 
|DistrictWise 

 |District wise 
number 

of 
|05t 

¢
 

number 
| e
t
 

wise 
number 

of 
|District Wise 

Di 
ise/ 

" 
' 

of 
occupier/ 

retor 
of 

|number of 
illegal 

[Proprietors of 
Number 

of 
number 

of 
illegal 

[occupier/ 
Proprictor 

of 
. 

occupier/ 
Proprietor 

i 
$ 

Proprictor of illegal 
| borewells 

from 
|borewells which 

Remarks 
DMs 

llegal 
borewells which 

[illegal borewells 
on 

illegal 
borewe! 

borewell 
have been 
S
 

whom 
| 

1 om 
penalty/EDCIs 

are yet to be 
whom 

penalty/ EOC 
o
r
e
w
e
l
l
s
 

i 
i 

. 

penalty/EDC 
has 

been 
fed 

/closed 
 |is 

yet 
to 

be 
imposed 

. 
i 

et 
to 

be 
recovered 

Sealed 
/close: 

Y 
P 

identified 
Sealed/closed 

been 
imposed 

b 
covarad 

A 

Repert 
is 

ccmpiled 
on 

the 
basis 

of 

reports 
received 

from 
Kanjhawala, 

Rohini 
and 

Saraswati 
Vihar 

Sub 

isicns, 
after 

reconciliation 
with 

: 
concerned 

Executive 
Engineers 

of 
N
o
r
h
a
w
i
s
t
 

9
1
2
8
 

5
9
0
1
 

Information 
not 

Information 
not 

Information 
not 

3
2
2
7
 

_
:
Q
-
a
m
a
o
:
 

M0t 
|18, 

Details 
of Penalty/EDC 

ble 
available 

available 
regarding 

illegal 
borewells 

already 

sealed 
by 

DB 
is not 

available 

This 
issues 

with 
the 

approval 
of 

DM 
North-West. 

L 
S
D
M
 b
,
 

District 
North-West 
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The Additional (CEO) 

Delhi Jal Board, 

GOVERNMENT OF NCT OF DELHI 
TE-H! 

Varunalaya Ph-II, Jhandewalan, 

Karol Bagh, New Delhi-110005 

ealing of ill 
NGT 0A No.25/2019, 

Sir/Madam, 
This is with reference to the message received in this office through Whatsapp 

s 

NAL MAGISTRA 
RI 

legal oW 

DELHI- 110093. S‘”A’”b 

Dated: 06/03/ 2024 

od 
dential area 

dated 05.03.2024 

on the subject cited abave, Tamarks 
e Diatristwise | Distrist | Dltciot DisGit | District | Distrsat | Diastslot 

Divislon number of Wise | wise wise wixe wise wise | 
n:;lflkm'.:h “::rm numberof | aumberof | numberof | mumber r::r:? 

estifisd occupler/ | ocoaupler/ | ocoupler/ of r 
perprovious | (gl | Propecistar | Properitor | Propositar | isgal | *Dfefsl 

dsta submitted | borwwel | offlépl | ofilegdd | ofMegal . | borswel | borewel 
referred by 1 borewsla | borewslls | borewslls Is Ison 
Uon'le GT | whish | onwhom | formwhom | formwhom | which | whom 
vide-Order bave | pemlty penalty pezalty | areyat | pemalty 

Bearing [ been | EDChus | EDOhas | BDCisyet | tobs | /EDC | 
dated 4,1.24) | Sealed/ | besn been tobe seaded/ | fset 

Closad | imposed | recovered | recoversd | olosed | tobe 
tmpose 

d ’ 
9 TowlBorewell « 178 
‘Borewell Sealed =117 

Blank=2 
‘Water Tank Supply:=3 

Vivek - 17 . Permissian CGWA=3 
Vinar 7 | seaea | M w N MM oridedat 

Notoperational s 
No Borewell »29 

{ tocked=4 
Arwdy cutoff w16 
"Yotal Bocewall= 374 

| vosawel sealed = 281 
DupllatedEntries= 22 

seecsapun 373 241 N N Ny M| N [ eemseinAddesdNonvacebe 
. 1 0B connection found In place of. 

horewellw 82 
Borewall not lound-» 30 
‘No-Address pertains to Sub- 
Division (Shahdara) as per the 

Shzhdara - N N Nit NI Nit Nt “nnfiddnw;:immy 
the Delhd Jal Board. Hence, 
Teportmay be-trgated as NiL. 

Taal 552 338 NiL Nl N R N1 

Report is complled on the basls of Information duly recelved from all three sub divislon of District 
(Shahdara), 

Copy to:-The SDM (HQ) (NGT/Environment Branch), 0Of/o Dlvisional Comml 5?, 

5, Sham Nath Marg, Delhi-110054 

L 
(LOKESH PRASAD) 
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© 
DM 

Sub- 
 Distric 

District 
= 

District 
wise 

 District 
wise 

| 
District 

wise 
| 

District 
District 

~ 
Remarks 

Division 
t Wise 

wise 
number 

of 
' 

number 
of 

| 
number 

of 
wise 

| 
wise 
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N
u
m
b
e
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n
u
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e
r
 

o
c
c
u
p
i
e
r
/
p
r
o
 

o
c
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u
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p
r
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n
u
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v
n
o
w
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n
n
o
a
 

rof 
 ofillegal 

| 
prictor 

of 
prictor 

of 
| 

prietor 
of 

illegal 
| 

of 
illegal 

| 
| 

| 
Tllegal 

| 
borewells 

! 
llegal 

llegal 
illegal 

| 
borewells 

| 
borewells 

! 
| Borewe 

 which 
borewells 

on 
borewells 

| 
borewells 

which 
are 

| 
penalty/E 

I 
| 

| 
| 

s
 

have 
whom 

from 
whom 

from 
whom 

yettobe 
| 

DCis 
yet 

| 
1 

| 
identif 

b
e
e
n
 

penalty/ 
E
D
C
 

| 
p
e
n
a
l
t
y
/
E
D
C
 

| 
p
e
n
a
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b
e
e
n
 

| 
sent 

to 
DJB 

! 
for 

| 
{ 

| 
clarification 

e
 

N
 

| 
—
 

| 

—
—
 

597



Karol 
bagh 

Total 

1a0 676 
2406 

Not 
A
 

Het 

p
e
r
t
a
i
n
 tn 

1) 
21 

! 

borewells 

n
o
t
 

hed/! 

ound 

removed 

phycicaily 

2) 
46 

horevells 

balance 
to 

1l borewells 

does 
not 

fall 
under 
the 

Jurisdiction 

District 
Central 

Hence 
total 

§ 

c
o
m
e
s
 

to 

 676+27678 
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r,N-;xt:swiicinuMh@mwo’“"’ “2;5':7 
To 

Sh: Dalbir Slogh, 

- Delhl Jal ME&'LM..‘M New Delhi 
2cemB b @emailcom) (Emall [D; 

Report on Seallag of illegal Bors wells as on 31.03:2024 OA No, 3372022 

17 

WWNMWNWMWZIM ‘number of | 

“This ssues with the spproval of District Maglitrato (West). 

District Wise | District | District | Distiict -wise | District wise | District | District [ Ramarky’ 
Numbder  ‘of | Wise wise | ‘wumber .of | number: of |‘wise ‘wise/Prop: 
Wegal -aumber | pumber of | oceupler: occupler sumber _ | rietors:of 
Barewells of ‘Megal | occupler | /" Propristar: | /. Proprietor:|-of illegal |ilegsl 
13eatified. (As.| borewells | /Proprieto | or: of Wegal | or of illegal bore wells | bore: 
per  previous:| whick v or of[bore' .wells|bore wells | which are:| wells -on 

DMy |dats . bave been | legal bore | from “whom | from. whons {.yet. to be | whom 
submitted, Sealed/ | wells: ‘on'| penaity/ penalty/ sealed/ penalty/’ 
‘eferred by |closed  [whom ~ |EDC  has|EDClsyetto|closed |EDC ks 
Hoa'bl ¢ NGT 
vide Order 
against 
hearlng dated 
4124) 

DM s6s 308 
(Punjabl 

Bagh) 

SDM’ 357: 659 

(Rajouri 

260 606 
soM 
@it 
Nagar) 

Tolal ‘e8| 1513 361 . st 

Note': Nflwhwwnwwmmberofbonwdpwfilchmdup!lmmlnufmdmiq]du 
(egal borewells, 

—"-‘-_— 

‘SDM (HQUDISTRICT WEST 
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— NoRTH EAST 1 s 
LA OFFICE OF THE DEPUTY COMMISSIONER, DISTRICT NORTH-EAST 

_ M8 ‘:&\y GOVT. OF NCT OF DELHI 16083 L : D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-1 . 4 SDMUIIQ)/DC/NR/Miscv 2013 o7 | 595- 93 ' Dated: [f01/202 
To 

he Chief Engineer (GW), 
Delhi Jal Board, ANCTD, 
Office of the Chief Engincer (aw), 
Room No-a12, Varunaluya Phase-1, | Karol Bagh, New Delii. | 10005 

Subject:-Regarding scallng of {llegal borewells, 
Sir, 

Reference letter No. F.32/CE(OW)/2024/13 dated 09.01,2024 on the above cited subject vide 

| which it is requested to provide the status of scaling of identificd illegal borewells and action plan to 

seal remaining identified illepal borewells, 

In this regard, the requisite information in the prescribed format in respect of District North- 

East for scaling of ilentificd! illegal borewells are as under:- 

{OM [ Distr | District Distriet District  wise | District  wise | District District  wise | Remarks 
4 a wise wise number of | number of | wise number of 

! wise | number | number of | occupier/propr | occupier/propr | number | occupier/propr 
numb | of illegal | occupieripr | ietors of | ietors of | of illegal | ietors of 
er of | borewells | oprictors of | illegal illegal borewell | illegal 
illegal | which illegal borewells borewells s which | borewells ! 

borew | have been | borewells from  whom | from  whom | are yet to | from  whom { 

ells | sealed’clo {on  whom | penaly/EDC | penalty/EDC | be penalty/EDC i 
idemif | sed penalty/E.D | has been | is  to  be | scaled/cl |is yet to be i 

ied C hus been | recovered | recovered | osed | imposed A 
imposed :j 

Nor Nil NA NA NA NA Nil NA There  arc ; 

h- no illegal 
East borewells in 

identified 
list of DJB ¥ 

{ for sealing ! 
| | in  District 
| \ | North-East. 

! This is for your kind information and necessary action. R 

Yours faithfully ! 

L&t 
SDM (HQ) \ 

DISTRICT NORTH-EAST | 
F.SDM(HQ)/DC/NE/Misc-V/2013/ PP / 535- 27 Dated: J{/01/2024 

Copy for information to:- ‘ 

1. The SDM-V (HQ, O/o Divisional Commissioner, Revenue Department, S, Sham Nath 1 
' 

Maryg, Delhi-110054 

2. PA to District Magistiate, District North-Last T (/Q,J/ 

SDM (HQ) 

3 DISTRICT NORTH-EAST 
Office of CE (Ground Water) G MW‘% 

< 13 Diary tio. .. |0,/ Y
 D 
VA
 
R
 

A A
 

L 
A
A
S
 

A
 

i 
o e
t
 

e 
(T
Is
y 

Q23 

coe lerl2y " o 
DELHI.JAL BOARD 4 EQ*W M 2z ‘ 
SE (M)-8, ‘))5 . 

BEEAPEL S RSt FE N
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I | 4ov7Y) 
— — 

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ) v’ 
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI 

' - MB/,ROAD : SAKET : NEW DELHI 

No:9(3)DC(])/Coordination/091530668/20187 80 Dated: - 06.,/03. /2024 

To 

TheGajender Tomar 
CE:{GW) /Nodal Officer 
Room No, 113, Varunalya Phase-Il, Karol Bagh 
DelhiTal Board,.GNCTD- 110005 

Sub: - Sealing of Nlegal Borewells_; reconciliation’and up-dation of Data. 

Ref: - NGT (Principal Bench) (MA No, 24/2023 in ‘OA No. 33/2022)In the matter of 
Ganesh Prasad Vs.Govt of NCT of Delhi and Ors. 

Sir, 

Reference meeting held on 05.03.2024 and your letter dated 1402 i2024 in the 
matter of sealing. of Illegal Borewells, reconciliation.and up-dation of Data. The District: 
South has already sent a letter dated 04.03.2024 stating therein that all 84 identified 
illegal Borewells are sealed in. District South.as mentioned in NGT order dated 05. 02.2024 
and pending report of EDC s pertaining to-DPCC (Copy enclosed). 

Further, as directed ln the meeting, the report In. prescribed praforma Is’ prepared 
and forwarded herewith 

Encl: Asabove, 

Staflsti al Officer 
[Gourdlnatlon Branch) 

Dlstflct South
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o ANNEXURE-A- 

Name of Districe South 

SL | District | District Districtwise | Districewise | Districtwise | Districtwise {District wise District wise Remarks 

No. wise- numberof number of |numberof | numberof numberof [ numberof 

numberof |Megal occuplery/Propr | occupler/prop occupler/pr | Megal occupler/propr 

Tlegal Borewells fetor of lllegal | riator of oprietor of | Borewells fetot offllegal 

. Baewells * which bave Borewellson | llegal {llegal | whichare Borewells from 

Jdentified * | been. ‘whom Borewells Borewells  fysttobe ‘whem 

sealed/clased | penalty/EDC fram'whom Tromwhom | sealed/close 3 gemky/fllcfi 

hasheen penalty/EDC | penslty/EDC Ld tobe tmpesed 

imposed bagbeen Istobe 

. recovered. recovereds. 

1 | sonth & ‘B4 [Already | EDCreport EDCreport | EDCreport |NL | EDCreport - 

mentioned in | pertains to pertalns to pertains to | pertains to 

the NGT pPCCandmey | DRCCand DPCCand DPCCand may 

 Orderdated. beobtained maybe . may be ‘becbtalned 

05022024 | fromthem ohtalned from. | dbtained from them 

- q o them from them. 
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ) 

REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI 

M.B. ROAD : SAKET : NEW DELHI 

No.9(3)DC(S)/Coordination/091530668/2018/4 204~ 09 Dated: -10 /04 /2024 

To 

sh. Sawant Singh 

Executive Engineer (M)-56/46 
Delhi Jal Board, GNCTD 
Opposite J-Block, Saket 
New Delhi-110017 

Sub: - Regarding seeking information in respect of illegal borewells. 

Sir, 

Reference your letter dated 08.04.2024 in the matter of sealing of Illegal 

Borewells, reconciliation and up-dation of Data. The District South has already sent a 

letter dated 04.03.2024 stating therein that all 84 identified illegal Borewells are sealed in 

Di: strict South as mentioned in NGT order dated 05.02.2024. 

Further as discussed in the meeting held on 10.04.2024, it is to state that in 

addition to 84 already sealed borewells, 16 more borewells as identified have been sealed 

and delivery report of SCN has been sent to DPCC for imposing EDC. (List of 16 borewells 

is annexed). 

Encl: As above. 

Statistical Officer 

(Coordination Branch) 

District South 

Copy to:- 

1. SDM (Mehrauli), Old Tehsil Building, Mehrauli, New Delhi-110030. 

2. SDM (Hauz Khas), M.B Road Saket, New Delhi-110068. 

3. SDM (Saket), M.B Road Saket, New Delhi-110068. 

4, PA to DM (South), M.B Road Saket, New Delhi-110068 

5. Sr. Engineer, DPCC, Delhi Pollution Control Committee, 2™ Floor, C Block, Vikas 

Bhawan,-I1, Civil Lines, Delhi-110054.
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e-of D 

y 
List of 16 Borewells Sealed In Distt. South in addit 

22 

ion of 84 borewells almad*- 
3 

& 
sealed. 

EDC Remark Sr. | Address/Location | Number | Action rk 
No. | of ilegal Borewell | of Hlegal | Taken imposadiby 

Borewel 
identified 

1 Occupier, A-1& 2, |01 Sealed DPCC 4 zas 
South Extension, Part- Informed that 
11, New Delhi-110049 ]E"f"pcoggs been 

2 ’fiégd&xfiei}iouse o1 Sealed opcChas | 
| No. 188, Shahpur Jat informed that 

| | Village, New Delhi- EDC has been 
| ; 110049 imposed 

/3 | The Occupier, D-1/8, | 01 Sealed DPCC has 
| 1 Green Park, Ashirwad informed that 

! Complex, New Delhi- EDC has been 
l | 110016 imposed 
|4 [ The Occupier, S-|01 Sealed DPCC has 

| 168, Panchshell informed 
‘{ Park, New Delhi- that 

| 110017 imposing of 
| EDC under 
L § process 
}5 The Occupier, H. No. | 01 Sealed DPCC has 

! 138, Opp. House No. informed that 
| 211, Rajpur Khurd, EDC has been 

! | New Delhi-110068 i 
6 Ime‘ggcup\fi', khasra | 01 Sealed DPCC has 

- 409, Village Neb informed that Sarai, New Delhi- EDC has been 110068 . 
7. n imposed 

e g’c(csl:s;el; Fom)a 01 Sealed DPCC has 
arm N 

Bandh Road Satbari, e ok 
New Delhi-110074, ,EDC haj been : mpose: The Ocupier, Farm | 01 Sealed DPCC has 
no- T Mother informed that TeressaDrive, New firormec tha 
Delhi-110017 s e 

_Impose ;l}:\dl Occupler azl?g‘l 01 Sealed DPCC has 

Chhattarpuri Bhati Infored that Road Opposite EDC has been 

Harswaroop  Colony imposed 
Bus Stand Village 
Asola New Delhl- 
110074. 
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2038, Aya Nagar, New 
Delhi 

The Occupier Road | 01 Sealed DPCC has Near  Bus Stand, informed that Dhera  More village EDC has been 
Bhati, New Delhi- imposed 
110016 

11 Occupier, 01 Sealed DPCC has 
Community Center informed 
Gali Opp. Gali No.4 that 
New Delhi-110017 imposing of 

EDC under 
process 

12 The Occupier, Near | 01 Sealed DPCC has 
Second Avenue informed that Chandanholla Village, EDC has been Fatehpur Beri, Delhi- imposed 
110074 

13 The  Occupier, (202 Sealed DPCC has 
Borewell) khasra No. informed that 
1011, Village Fatehpur EDC has been 
Beri, New Delhi- imposed 
110074 . 

14 The Occupier, Back | 01 Sealed DPCC has side of MK Garden, informed that Sizra  Road Village, EDC has been L Fatehpur Beri, New imposed Delhi-110074 
15 The Occupier, H. No. | 01 Sealed DPCC has G1-2035,  Opposite informed that side of street in front EDC has been of House NO. G-1- imposed 

Total 16 
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